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' OPEN COlRT 

CENlRAL Ail'v1I:-JISTRATIVE TRIBUNAL,ALLAHARAD BENCH • 

• •• • • 

O.A. No . 1534 of 1994 
Dated: 07.10.1994 

Hon • Ui:r • S • Das Gupta , A .1'1 . 
Hon. Mr. T.L. Verma, J .. ~A . 

Vasudeo Gupta son of Shri K.C. 
Gup ta, R/o 117/6 M.T. Lines 
Allahabad 

• 
• • • 

( By Advocate sriP.K .. Khare) 

VERSUS 

' 

APPLICANT • 

Union of India 
and others • • • • • • RESR)NDEi'ffS • 

0 RD ER ------
(By Hon . l\1r . s. Das Gupta, A.M .. ) 

Heard SI'i P.K. Khare, learned counsel for the 

applicant on admission • 

This petition has been filed challenging the 

' 

transfer of the appli cant fr om Allahabad to Sagar(t.1.P.) • 

The petitioner belongs to the department of uefence 

Accounts and i s presently posted as Auditor in the 

off ice of (X;DA( 'P), Allahabad. The only ground on i;vhich 

the transfer order has been challenged i s that the 

respondents have b.ean maliceJ against him and the 

order is malafide. The f acts pleaded t o establish 

malaf ide are general in nature and do not lay dovi1n 

any firm foundation for inf erring any malice , 

particularly, in the absence of impl~adment of the 
~ {:, 4'1, 

person'\ who is maliced- against himflby name. The 
/ I'- / ~~ 

petition h&G, therefore, does not appear~any merit. 

t 

,,...., 
The transfer of an employee is an incident of service 

and the Courts/Tribunals shall not normally interfere 
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unless the order of~ transfer i$ inviolation of 

statutory rules or is in colourable exercise of 

poers. N:l ne of the above condition is specified 
• 

in this case and ' hence, we are not inclined to 

interfere in the transfer order, 

' 

2, The applicant, however , nas submitted that his 
• 

father is very seriously ill and his younger brother has 

also met with a serious road ac cident; therefore, it is · 

difficult for him to go on transfer at present and 

he should be allowed to stay at Allahabad for some 

time. , .:. Such, a requas t can be considered by his 

employer only • · In view of this, the applicant may 

submit a representation to the respondent no. 3 stating 

the problems due to which he is not in .a position to 

move immediately to his new station of posting and 
praying for s ome time for obeyin~ the tr ansfer OE ed ~r 

in case , s uch a representation is submitted by the~ 1. 

applicant, let the same be considered by the respondents 

and decided within 2 weeks of the receipt of the same • 
, 

a. The application is disposed of inlimine wi th --
the abo~~~ns, 

<Me~~er(J) ti.1em ber ( A) 

( n. u. } 
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